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MR. DEPUTY CHAIRMAN: Do not 
record Mr. Rameshwar Singh. {Interruptions) 

SHRI RAMESHWAR SINGH:* 

REFERENCE    TO      THE      
ALLEGED PRESS STATEMENT BY A 

JUDGE OF CALCUTTA   HIGH   
COURT   AGAINST WEST BENGAL    

GOVERNMENT 

SHRI SUKOMAL SEN (West Bengal): 
Sir, a Judge of the Calcutta High Court issued 
a Press statement calling the West Bengal 
Government a hypocrite. (Interruptions) I 
want to know whether a High Court Judge 
can indulge in politics like this. Will the Law 
Minister make a statement on this and.. .. 
(Interrupt tions) 

*Not recorded. 

MR. DEPUTY CHAIRMAN: No, this 
cannot be raised like this. You should have 
taken permission for that. (Interruptions) 

SHRI   RAMESHWAR  SINGH:* 
MR. DEPUTY CHAIRMAN: Please don't 

record him.   (Interruptions) 
PROF.      SOURENDRA BHATTA- 

CHARJEE (West Bengal): Sir, I have to 
bring a serious matter to the notice of the... 

MR.   DEPUTY  CHAIRMAN:    If      it 
was a serious matter you should have taken 
my permission earlier. From this it appears 
that it is not a serious matter. You Should 
have written to me. (Interruptions) You give 
notice. I will consider it. (Interruptions) 
Whatever you want, you give notice in proper 
form. (Interruptions) Mr. Mathur, please. 
(Interruptions) 

SHRI  RAMESHWAR  SINGH:* 

MR. DEPUTY CHAIRMAN; Don't record 
Mr. Rameshwar Singh. (Interruptions) Mr. 
Mathur. Calling Attention, (Interruptions) 

CALLING ATTENTION    TO    A MAT-
TER OF URGENT    PUBLIC    IMPOR-. 

TANCE 
Reported increasing cases        of 

forgeries in Banks and recent unearthing at 
different places of a racket involving 
transference of black money amounting to 
several crores of rupees through Bank demand 
drafts 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI IA-
NARDHANA POOIARY); Sir, information 
was received that some shroffs at Bombay 
under the cover of discounting bank drafts were 
indulging in helping transfer of unaccounted 
sale proceeds of goods. In pursuance of this 
information, the searches were conducted on 
25th July, 1983 covering 19 premises at 
Bombay. The premises of some banks were also 
covered. The searches resulted in seizure of 
cash/bank drafts of Rs. 32.05 lakhs and bank 
accounts with balances of Rs. 18.49 lakhs were 
frozen. It is believed that about 100 to 150 
shroffs are doing this business in Bombay and 
their daily turn over ranges between Rs. 50,000 
to Rs. 5 lakhs. Taking an average figure of Rs. 
1 lakh per shroff the total drafts discounted 
would amount to Rs. 10 cro-Tes per week 
approximately. 

Similar searches had been conducted by the 
Department earlier on 7.5.79, 13.9.82 and 21.3.83 
also in which cash/drafts of Rs. 19.04 lakhs, Rs. 
37.02 lakhs and Rs. 21.4 lakhs respectively were 
seized. 

In the first search, the drafts were seized only 
afier they had been cleared but in subsequent 
searches the Department had sei/ed them before 
they could be sent for clearing. A number of 
shroffs had already offered to be assessed on the 
amounts of drafts including estimated commission 
earned o,n entire business. The Department is 
collecting tfce original draft applications, the, 
account opening forms and other evidence for 
completing the assessments in these cases. 

As regards cases of forgery in banks, some cases 
have come to notice. The Finance Minisler had 
taken a meeting of the Chief Executives of the 
Public Sectgr Banks on the 14th April, 1983. At 
the meeting, the banking developments with 
particular reference to the need for improving the 
image of the banking system arid appropriately 
dealing with the complaints about poor service, 
prevalence of corruption/malpractices in banks and 
increasing incidence of frauds were considered at 
length. Banks were specifically advised to review 
and revamp      the 

vigilance machinery, take urgent steps t« 
tone up control and supervision, strengthen 
management information system, follow-
up and inspection/audit arrangements and 
draw up a time-bound programme for 
clearing the arrears and balancing of books 
and reconciliation of inter-branch and other 
accounts. The Reserve Bank also have 
issued detailed instructions inviting the 
attention of the banks to areas and 
problems which require their immediate 
attention. 

The Reserve Bank of India has set up a 
special cell to look into serious complaints 
and cases of corruption of fraud which have 
inter-State or wider remifica-tions. The 
banks have also strengthened their vigilance 
machinery and have arrangements for 
deputing officers on ' the spot for paying 
special attention to cases of corruption and 
other complaints. 
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SHRI MANUBHAI PATEL (Gujarat): Sir, 
my point of order is regarding the procedure. 

MX. DEPUTY CHAIRMAN: Let that 
point of order be over. 

SHRI MANUBHAI PATEL; I am on that 
itself (Interruptions). Sir, my very objection is 
to the Yery procedure you are allowing. Sir, it 
is Calling Attention and when he ha$ already 
moved it., it is first the Minister who has to 
reply to it. 

Thereafter, if the other hon. Members want 
to ask questions, they can ask according to their 
turns. They can do it. But now they are 
discussing it between themselves as if the 
Chair is absent. And Sir.. 

MR. DEPUTY CHAIRMAN: At least you 
are seeing the Chair.  (Interruptions)- 

SHRI MANUBHAI PATEL: One point 
raised by Mr. Zafcaria is practically amounting 
to defame the Members on the opposite side 
for the wrong procedure undertaken and then, 
Sir, at the top of it.. (Interruptions). Let me 
finish. Then, Sir, at Che top of it Mr. Iain in 
Hindi alleges and uses the words which are 
unparliamentary which you have... 
(Interruptions) 

Sir, I ask whether the word 
"Jhootha" ----- 

 
MR. DEPUTY CHAIRMAN:  I    hare 

heard.. 

SHRI MANUBHAI PATEL:    'Jhootha' 
word is  unparliamentary, #5j %7f(H ^T 
I    sn<r   fare    zm    sftfarx  1 

You should control thi, type of wild allegation   
..   (Interruptions). 

SHRI MANUBHAI PATEL; What I want 
to say is, when the Member » speaking on his 
calling attention motion, can any other 
Member reply on behalf of the Minister? 
Secondly, while interrupting. M-Iain has used 
the word 'Jhootha' and when I  drew your 
attention.. 

SHRI J. K. IAIN: What is the full sen-
tence? 

SHRI MANUBHAI PATEL; Please. 
please. I am on my legs.. (Interruptions). You    
cannot cow down everybody.. 

SHRI J. K. IAIN: You mean, you will go 
on saying anything you want? 

SHRI MANUBHAI PATEL; You sit 
down, when I am on my legs. t 

SHRI I. K.(TAIN: You sit down..-. 
(Interruptions). 

SHRI MANUBHAI PATEL; I am *>t 
afraid;  you  cannot take us...   (Interruptions). 
Is it the way? 

MR. DEPUTY CHAIRMAN: May I 
request the hon. Members.. (Interruptions) . 

SHRI MANUBHAI PATEL : Why should 
he* me like this? Is he the custodian of the 
House? 

MR. DEPUTY CHAIRMAN; Please don't 
get agitated.  " * 

SHRI MANUBHAI  PATEL:   And o» 
top of it, he is* as if he is conducting the 
party. I am not under his obligations.. 

MR.^DEPUTY CHAIRMAN: Please don't 
lose your temper and don't get agitated on any 
matter. It is usual some of the Members speak 
on top of their TOice; some others cam make 
very forceful arguments while speaking in low 
voice. It differs from person to person. What 
can I do. 

*Expunged as ordered  by the Chair. 
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Now, may I request the hon. Members to- resume 
their seats? A point of order ha* been raised about 
Mr. Jain's observation*. I think, Mr. Patel, yon will 
appreciate the difference. The sentence that Mr. Jain 
used, I doirt think it is unparliamentary. 

SHRI MANUBHAI PATEL: What was that 
sentence? Did yon hear? 

MR. DEPUTY CHAIRMAN: I have heard it; 
you will see it. 

SHRI MANUBHAI PATEL: If I say 
'Jhoofhcf.... 

MR. DEPUTY CHAIRMAN: You sa* the 
record*. If he alleges some inch word against a 
person, then it become enpar-diamcntary. 

SHRI MANUBHAI PATEL; He has said it. 

MR. DEPUTY CHAmMAWPHe said about 
certain statement as not being correct, as false. He 
has saffl ft "about the statement. That would is 
there. But it is not against any person. 

So far a* the point raised by Dr. Zakaria is 
concerned, I would like to impress upon Shri 
Mathur, please don't ■ame the House also, and I 
think you take the full responsibility for whatever 
allegations you are making. And if they are wrong, 
you will have to face whatever saay be the 
consequence. 

  

SHRI SAT  PAUL MIITAL:  I ohifpt to his 
expression, Sir. 

♦Expunged as ordered by the Oeur 
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SHRI JANARDHANA POOJARY; Sir, at 
the very outset, I appeal to all the senior   
Members    of     this     House    to 

seriously discuss this issue ia this House 
in fact, this has to be discussed in an 
atmosphere of colODess. Otherwise, 
we will not be in a position to have 
any effective discussion. Sir, we share 
the concern of the hon. Members 
regarding the increase in the cases of 
frauds in the banks and also the channel 
ling of black money through bank drafts. 
Some of the employees are black sheep in 
the banking industry also who are invol 
ved in this type of fraud. We have iden 
tified the areas. The hon. Finance Minis 
ter has called the meeting of the 
chief executives. He has also discussed 
the matter with the Reserve Bank 
Governor. He has suggested the correc 
tive measures to the banking people. 
So, the Government is very keen to 
curb the activities which are not above 
Board and the Government is going to deal 
with the persons who are indulging in 
bank fraud, particularly in this in 
stant case also.  

Hon. Member has raised some of the 
questions and he has also suggested some of 
the measures. I am grateful to the hon. 
Member for having suggested some of the 
meaures and, in fact, we have no'ed them and 
we will keep them in mind while taking action 
in the matter. 

Apart from this, in order to curb the 
activities that he has stated, in the main reply 
itself we have said that we are going to set up 
some of the advisory Committees at block 
level. These block level advisory committee 
are going to be set up to find out the 
malpractices and also to suggest corrective 
measures. On 3rd August 1983, the Finance 
Minister has written to the Chief Ministers to 
set up advisory committees at block level and 
these committees wil' have three non-officials 
also. (Interruptions) I am just coming to that. 
Particularly, we want to have the coope-ra'ion 
from the public, from .he peopie at large from 
the responsible persons in the society who ca,n 
look into these corrupt practices, malpractices. 
So, we are not going 'o give a blanket reply 
that all is well in the banking sector. 'We 
admit that there are malpractices. We are not 
going to defend any employee. On the 
contrary I myself h; ve paid surprise visits to    
200    branches    and      also    various 
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LSnn Janarduana Foojaryj LIC and 
General Insurance branches, and the hon. 
member is correct in saying that there is 
increase in the cases of frauds. When I went 
there, I personally came to know from the 
ledgers that some of the inter-branch 
reconciliation was pending since the year 
1973. In some of lie branches the current 
account balancing and also the savings bank 
balancing was pending since 1978 or 1979. In 
some of the branches this has been pending 
since 1980 and 1981. That is why we called 
the meeting of the chief executives. We have 
told them in clearer terms that they should pay 
surprise visits. The chief executives were not 
expected to go abroad, they were expected to 
pay surprise vists even to the banks which are 
inside our country. They have also to pay 
surprise visits to rural areas branches in order 
to find out the deficiency in the banking system. 
So, all the meaures have been taken and 
corrective measures have been suggested. We 
are not complacent and we fully share the 
concern of the hon. member. On the contrary, 
we require assistance. You dave brought to the 
notice of the Government one instance. If you 
kindly give the tetails of any other cases, we 
would cer-ainly look into them. 

 He has 
said that the Government is pro-losing to have 
advisory committees at •lock level. If he can 
possibly tell us as o what is the authority 
because it may ot only poliucalise the thing 
but it may lso add to corruption if (he 
Advisory Committees do not work in a proper 
man-er. 

Secondly, he has not said anything about tfr. 
Raghupafi, the Chairman of the yndicate 
Bank who has been raided by ie CBI and he 
is still not under suspen-ion. What about 
him? 
SHRI JANARDHANA POOJARY: here 
also, investigation is being conduc-d by the 
CBI. Now something has been lund out there 
in his premises. That has »me in the papers 
a'so and I do not want p go into details about 
it The Govern-ent is very serious about it 
also and tt«r completion of the 
investigation... as ra know  Sir, there is 
judiciary also in 

this country. If we take any hasty step, 
there will be repercussions. Anyway, it is 
under active consideration of the Govern-
ment as to what action has to be taken. 
We are not going to shield anybody. That 
assurance I can give to the hon Member, 
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SHRI JANARDHANA POOJARY; Sir, I do not 
want to enlarge the scope of the Calling Attention. 
I will confine to the reported increasing cases of 
forgeries in banks and a racket involving 
transference of black money through bank demand 
drafts. So, I do not want to enlarge the scope of the 
discussion. 

The hon. Member has brought to the notice 
some lapses on the part of the banks. If he has got 
any specific instances, he can bring them to the 
knowledge of the Government. Definitely we will 
look into them. And if there are people who are 
involved in this type of unlawful activities, 
definitely we will take against those people.   That 
I assure him. 

The hon. Member has asked for the number of 
premises that were raided. In the main reply we 
have given the details. Nineteen premises have 
been raided on the 



 

25th of July, 1983, and all the details have 
been given in the main reply in the first para 
itself. The hon. Member may kindly go 
through it. I can assure the Member that so far 
the Government is concerned, there will not 
be any deficiency on the part of the 
Government to look into all the allegations 
that have been made. On the contrary the 
Government BS very serious to curb all these 
activities. 

 
The House then adjourned for 

lunch at seven minutes past one of 
the clock. 

The House reassembled after lunch at ten 
minutes past two of the clock, Mr. Deputy 
Chairman in the Chair. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh): It is a very serious and 
shocking news that a large number of persons, 
not only in Bombay, but throughout the 
country, are engaged and involved in bank 
forgery cases and also making forged bank 
drafts. There are a number of instances not 
only in Bombay but in every part of the 
country. For instance, a printing press owner 
of Ludhiana and his close associate are 
involved in forged State Bank demand drafts 
racket It is reported that these people are 
involved in forgery involving about Rs. 54 
lakhs of rupees. It is stated that a person by 
name Mr. Ramphal, a press owner, was in 
Faridabad and kept a large amount of money 
under his name and is doing business. A sum 
of Rs. 1.49 lakhs was found with him. He also 
had with him newly purchased jewellery worth 
about Rs. 46000 and a bank account operated 
by him under a fictitious name in the 
Allahabad Bank, Kisanganj Branch at New 
Delhi. The account wag in the name of Shiva 
Enterprises. Ramphal also brought for himself 
a new car for Rs. 80,000. Another instance is 
that of one Mr. Surjit Singh and his close 
friend, who 

first opened a bank account at tne run-jab 
National Bank, Miiler Ganj Branch; then he 
introduced a number of other persons, a chain 
of accounts, where forged demand drafts were 
cashed and with drawn. We do not know what 
action the Government has taken in these 
cases, whether this has at ail been brought to 
the notice of the Government. Not only in 
Bombay and Ludhiana but in several other 
places throughout the country a number of 
cases are taking place. I would like to know 
whether the Minister has got information from 
all over the country. If so, what are the cases 
which have been brought to his notice? Then, 
it has also been reported that there are a 
number of block-makers who are making 
blocks of forged demand drafts which are 
issued to different persons. This has been 
reported in the Hindustan Times of 2nd 
August. It has given details of some of these 
bank forgeries. There is also a report in the 
Sunday which my friend, Mr. Mathur, has 
quoted. I would like to know why no action 
has been taken against Mr. Raghupathy. Then, 
the Minister in his written statement has 
stated: 

"The searches resulted in seizure of 
cash|bank drafts of Rs. 32.05 lakhs and 
bank accounts with balances of Rs. 18.49 
lakhs were frozen. It is believed that about 
100 to 150 shroffs are doing this business 
'\a Bombay and theif daily turnover ranges 
between Rs. 50,000 to Rs. 5 lakhs." 

I would like to know whether these re-
velations have come to him only recently or 
these operations were reported a long time 
back. If so, why has not the Government 
taken any action? Why have not the bank 
authorities taken any action all these years? 
Why has the Government been sleeping all 
these years? I would also like to know 
whether any Government officials, whether at 
the lower strata or at the higher strata, are 
involved in these things. These things are 
going on and nobody knows, neither the bank 
officials par the Government. I would like to 
know whether bank officials are also involved 
in these things. If they are  so   involved, I 
would  like  to know 
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what action the Government has taken to curb 
these malpractices. I would also like to know 
from the honourable Minister one thing. He 
has stated that some vigilance commission 
was set up and that the Reserve Bank of India 
has set up gome special cells for these things. 
What I want to know is whether these special 
cells and the vigilance commission appointed 
by the RBI would be in a position to curb 
these practices and whether the Government 
would take stern action in order to prevent all 
these malpractices by the banks. 

SHRI JANARDHANA POOJARY: Sir, so 
far as the Millerganj case is concerned, 
already nine people have been arrested and the 
CBI is investigating and a sum of more than 
Rs. 40 lakhs has been seized. So far as this 
case is concerned, this is the position. Now, Sir, 
the honourable Member wanted to know whe-
ther there were similar cases in the past also. 
Para 2 of my statement clearly mentions about 
similar cases detected and the amount that was 
seized. It is clearly mentioned in para 2 of my 
statement So far as frauds are concerned and 
the question of setting up of cells by the RBI 
is concerned, I would say that so far it has 
been effective. Further, because of the checks 
and cross-checks, because of the constant and 
regular inspections by the bank authorities, by 
the audit departments and also by the Reserve 
Bank of India, we have been able to detect a 
number of fraud cases in the past one or two 
years. For example, in the year 1981, we were 
able to detect 1,891 cases involving Rs. 20 
crores or so and, in the year 1982, we were 
able to detect 2,065 oases involving about Rs. 
19 crores or so. So, a number of cases have 
been detected and the number is also 
increasing and we are able to detect these 
cases because of the checks and cross-checks 
and because of these inspections. 

SHRI B. SATYANARAYAN REDDY: 
Sir, what about the blocks? What about the 
block-makers who make printing fake drafts? 

SHRI JANARDHANA POOJARY; We 
have already taken action and the CBI is 
investigating. 

MR. DEPUTY CHAIRMAN: Ali right.   
Now,  Mr.   Nirmal  Chatterjee. 

SHRI NIRMAL CHATTERJEE (West 
Bengal); Sir, what is there to say about this? 
This is what I am wondering. It is because the 
Minister himself admits that the cases are 
increasing in number and he is also worred 
about it. Now, Sir, the first question that I 
would like to put is this: Why is it increasing? 
Is it an expression of his success in detecting 
more cases or is it that the cases are 
increasing? Why are they increasing? Is it 
because our economy is a socialist economy or 
is it because it is not a aocialitt economy? I 
was also wondering as to what we could do 
about it. Can he prevent, for instance, William 
Shakespeare from coming all the way from 
England and having an account opened in his 
name in some branch in Bombay Or Bangalore 
or Ludhiana? Can he do something to prevent 
Kalidasa from arriving here, after a thousand 
years, to open an account in some branch of a 
bank in this country? What can he do about 
these things? Perhaps, Sir, it is possible to do 
something about it For instance, it is possible 
to penalise these people. He says that so many 
cases have been detected, It will be useful for 
us to know, on the basis of these increased 
detections, how many more people, particularly 
those at iho top, have been penalised. If he can 
take credit for the increased number of 
detections, let him also indicate whether more 
people at the top in the banking hierarchy have 
been also caught and penalised. I raise this 
question particularly because the aucession of 
events that are taking place indicates a rather 
piquant situaion. In the course of three 
months—I am quoting all these things which 
are certainly known to him and they know 
much more than what is published in the 
newspapers—some 75 fake DDs were 
presented in a particular branch of a bank. 
Now, if that be so, that means that the 
perticular branch is so callous that they were 
unable to know about it. Either they    were    
sleeping or 
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they were in collusion so that this could 
continue for 3 months. Now, what is, the 
problem? The problem, first, js if you have an 
account, only then can you have a draft 
deposited there. Somebody has to introduce 
his name. Who introduced? William 
Shakespeare as one of the account holders? 
There must be some person. Why is he not 
caught? Are you prepared to ban such benami 
accounts, benami opening of accounts? Are 
you prepared to inrtoduce a law in the banking 
laws that such benami accounts would not be 
permitted? That is one. Then, again, Sir. 
frequent references have been made to 
Raghupati. And in your wisdom yon feel that 
the answer has been given. Why is he not 
punished? I am not satisfied. Let me ask this 
question. There ha* been an FIR against him. 
He has been able to accumulate Rs. 5 lakhs in 
die course of three years. 

MR. DEPUTY CHAIRMAN: He says it is 
under investigation. It will take time. 

SHRI NIRMAL CHATTERJEE; If there is 
an MR against a Government employee, is he 
not suspended? If it is not so, why can't Mr. 
Raghupati be suspended from continuing to be 
the Chairman and Managing Director of that 
bank? (Interrupt ions) Somebody comes and 
opens an account with Rs. 5 and on the same 
day he gets a loan on the basis of that Rs. 5 
Rs. 7.5 lakhs. Why? For a productive 
purpose? la order that he may purchase a 
Mercedes Banz. (Time Bell rings). And he is 
not penalised. What is the answer? His answer 
is that there were court implications, etc. My 
question is, is it tru« that there arc court 
implications? Is he prepared to modify the 
laws in such a manner that there will be no 
court implications? Is he prepared to do that? 
(Time Bell rings) These are not extraneous 
things. The culture at the top of the banks 
continues to be associated with monopoly 
houses still. Only a few years back they were 
owned by monopoly bouses. Then you took 
them over. But the culture continues to be 
associated with 

monopoly houses (Time bell rings). 

MR. DEPUTY CHAIRMAN:      Pl«*se 
I    conclude. 

SHRI NIRMAL CHATTERJEE: Fraud is 
increasing. If fraud is increasing, then can you 
escape the responsibility of generating an 
economic climate which results in that .. - 
(Time bell rings) That i» my last question. 

SHRI JANARDHANA POOJARY: Sir, so 
far as the punishing the erring people in the 
banks is concerned, in the year 1981, 450 
people working in banks were given 
punishment. 

SHRI  NIRMAL CHATTERJEE:  How 
many at the top? , 

SHRT JANARDHANA POOJARY: Please 
hear me. You have asked the question I have to 
reply. (Interruptions) In the year 1982 we have 
been able to punish 608 people for faruds and 
other suck practices. Sir, the hon. Member has 
asked a pertinent question as to why the fraud is 
on the increase. As you know, Sir, before 
nationalisation there were about 8262 branches 
all over the country. Today we have 40,828 
branches. More than six lakh employees are 
working in the banking sector. (Interruptions) 
You should not find fault with me for not ! 
answering the questions raised by my hon. friend. 
I am expected to answer the question and you are 
not. I have to satisfy him also. It is not going to 
help if you get excited. That is why I requested in 
the beginnig also. Let us discuss it in a cool 
atmosphere. Why are frauds increasing? In every 
system... 

SHRI NIRMAL  CHATTERJEE:   Give 
the figures. How many bank employees have 
been suspended or penalised or how many of 
them are at the top? 

SHRI JANARDHANA POOJARY: So far 
as reasons are concerned, there are black-sheep 
in every system. In the banking system also, 
some unscrupulous elements are there. We 
have to identify them. We have to identify 
where the deficiency is. After that we have to 
take remedial measures to rectify the system. 
So far as Mr. Raghupati is concerned. I have 
already replied. I also know that the image of 
the institn- 
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lion is affected by such acts. The Gove-
ernment is responsible. We have to see-all the 
legal implications. We have also to find out 
what the ramifications are. We are equally 
concerned about it. I fully agree with the hon. 
Member that we have to take action. The C. 
B. I. is investigating. I will just give an 
example. Some gold is found in the house and 
there should be some explanation for it He 
may say tomorrow that this gold is in his 
house since his marriage. At the time of the 
marriage, the value of the gold wag Rs. 100. 
Now the value is Rs. 3000. Merely launching 
a case with the C.B.I, does not mean that the 
case has been proved. 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh); There are two kinds of suspension, 
suspension after punishment and suspension 
pending  enquiries. 

SHRI NIRMAL CHATTERJEE: If it is 
proved, then he will be suspended. But there 
is a procedure also when the proceedings are 
pending. 

SHRI JANARDHAN A POOJARY: We 
have to study all the aspects of the case. The 
opposition Members should not find fault with 
it. We have to study all the ..aspects. Simply 
because the F.I.R. has • been filed, it does not 
mean that there is a prima facie case. You will 
agree with me. 

SHRI G. C.  BHATTACHARYA:    We 
are not ready to hear such a reply. 

MR. DEPUTY CHAIRMAN: Mr. 
Bhattacharya, please take your seat. 

(Interruptions) 

SHRI NIRMAL CHATTERJEE; Are you 
prepared to suspend him, pending in-
vestigation? 

MR. DEPUTY CHAIRMAN: That 
question has been asked several times. 

SHRI JANARDHANA POOJARY: The 
investigation is on and the Government is 
very serious about it. That is why 

I have said that it is under active consi-
deration. You have made some suggestion 
According to you, Mr. Raghupati should be 
suspended. That is your case. It is being 
considered. That is why I have stated that it is 
under active consideration. But you are not 
satisfied. 

SHRI NIRMAL    CHATTERJEE: If a 
peon is involved, if there is any cloud like 
this, he is first suspended. 

MR. DEPUTY CHAIRMAN: The same 
point you are saying again and again. 

SHRI NIRMAL CHATTERJEE; Kind 
ly help him to give the correct answer. 
He   is------  

SHRI JANARDHANA POOJARY; I also 
appreciated your point... 

SHRI JAGDISH PRASAD MATHUR: 
Why have you not taken the course of the 
normal procedure? That is the specific 
question. Did you advise him to go on leave 
because while the investigation is on, he will 
hamper the investigation. 

SHRI JANARDHANA POOJARY: All 
these aspects are being examined. You are 
saying that immediate action should be taken. 
Now, all this is being examined. 

MR. DEPUTY CHAIRMAN: I think, your 
replies are complete,  {Interruptions s 

SHRI JAGDISH PRASAD MATHUR: 
What steps are you taking to see that he does 
not hamper or affect the enquiry? That is the 
question. 

SHRI JANARDHANA POOJARY; So far 
as the ... {.Interruptions) action regarding the 
benami transactions is concerned, we will 
look into that. You have made a suggestion 
and we will look into that also. 

MR. DEPUTY CHAIRMAN: Shri 
Rameshwar  Singh. 

SHRI G. C. BHATTACHARYA:  You 
ask him.. . 
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MR. DEPUTY CHAIRMAN: N» 

names will be recorded. I will not allow 
it. He cannot reply to these points. This is 
completely irrelevant. 

*Not recorded. 
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PROF. SOURENDRA BHATTACHAR-JEE: 
The Member will take the responsibility. 

MR. DEPUTY CHAIRMAN: This is 
completely irreleYant. 

PROF. SOURENDRA BHATTACHAR-IEE: It 
is a question of forgery. Why can't he cite such 
cases? Do you mean to lay that only generalities 
will be die-cussed in the Calling Attention? How 
can you cay that? 
{Interruptions) 

SHRI JAGDISH PRASAD MATHUR: How 
can you say that what he is laying will not go on 
record? You can say that you will not allow him to 
speak further. You can ask him to sit down. But 
you cannot stop him going on record unless what 
he says is unparliamentary. {Interruptions) 

MR. DEPUTY CHAIRMAN: I will not allow 
irrelevant things. 

SHRI JAGDISH PRASAD MATHUR: You can 
ask him to stop. You can say that he is going out 
of the way. But you cannot say that what he is 
saying will not go on record. 
{Interruptions) 
SHRI RAMESHWAR SINGH:* 

MR. DEPUTY CHAIRMAN: This can not go 
on record. I will not allow thes< things.   I will not 
allow irrelevant things 

SHRI RAMESHWAR SINGH;* 

MR.   DEPUTY   CHAIRMAN:     Mi 
Rameshwar Singh, please sit down.   It 

*Not recorded. 
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[Mr. Deputy Chairman] toe hon. Minister reply.    
If you do not want to put any questions, please sit 
down. 

SHRI RAMESHWAR SINGH:* 

MR, DEPUTY CHAIRMAN: You do not name 
anybody.   I will not allow. 

SHRI RAMESHWAR SINGH:* 
MR. DEPUTY CHAIRMAN: This is not to be 

recorded. This will not go on record. 
(Interruptions') 

SHRI HAREKRUSHNA MAfXICK (Orissa); 
Sir, I would like to know under which rule you are 
saying that this will not go on record.   Is it 
unparliamentary? 

MR. DEPUTY CHAIRMAN; I will lot allow 
irrelevant things, fantastic allega. ions and 
baseless charges. 

SHRI RAMESHWAR SINGH:* 
MR. DEPUTY CHAIRMAN: I will aot allow.   

This will not go on record. 
SHRI RAMESHWAR SINGH:* 
MR. DEPUTY CHAIRMAN: Nothing is going 

on record. You are wasting the ime of the House. 

 

 
SHRI IANARDHANA POOJARY: If 

there are any malpractices anywhere, Gov 
ernment will mot shirk its responsibility 
and we are keen to curb such activities. 
Now, the hon. Member can write to us 
giving the details and we will look into it. 
Then, so far as ------- (Interruptions) 
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SHRI JANARDHANA POOJARY: Sir, so 

far as the implementation of the I.R.D. 
programme is concerned, the hon. Member 
has brought to the notice of the Government 
some of the deficiencies and, in fact, in order 
to look into these complaints and also to have 
a regular flow to the poorer sections under this 
programme, as I said in the forenoon, our 
Finance Minister has written to the Chief 
Ministers to set up advisory committees. The 
committees will have three non-officials. 
There will be one MLA, one branch manager 
of the lead bank there and also the BDO and 
also the Panchayat member. These people will 
look into all these aspects and they will see 
that the programme is implemented 
effectively. In addition to that, in the 
consultative committee there will be one sub-
group and the Finance Minister has written to 
all the State Governments, particularly the 
Chief Ministers, to set up grievance cells 
under that. In that cell also there will be non-
officials. They will go into all corrupt and 
malpractices, which will be looked into by the 
Government: and also by the Reserve Bank of 
India. 

SHRI SANKAR PRASAD MITRA (West 
Bengal): Mr. Deputy Chairman, Sir, the hon. 
Minister has said that this subject ought to be 
discussed in a cool and restrained atmosphere. 
I respectfully agree with him. From the 
discussions already held and the replies given 
by the hon. Minister including his written 
reply, it is clear that, since independence there 
has been a phenomenal development in 
banking services in our country. On the one 
hand, there has been increase in the volume of 
work, on the other hand, deterioration of the 
quality of service. Hon. Members have 
referred to complaints by customers, large-
scale frauds, defalcation of funds, corruption, 
briebery etc. It is also more or less clear from 
the statements made by the    hon.    Minister 

*Not recorded. 

that things are coming to such a pasa that the 
general depositors are lossing their confidence 
in the banking system as such, including the 
R«scr»e Bank of India. Sir, if the hon. 
Minister wants he can nominate a 
representative, I can take the representative to 
the branches of several well-known banks in 
South Calcutta, Central Calcutta and North 
Calcutta. I will show to his accredited repre-
sentative that no employee, no officer, not 
even the manager turns up before quarter to 
eleven or sometimes eleven o'clock. I have 
personally spoken to managers of important 
banks, branch managers, as to why they could 
not control their employees, why they could 
not control their officers. They said, "Sir, I am 
absolutely helpless, I have no control over 
them.   If 
1 ask them to do any work, if I take them 
to task for making any default, I shall be 
immediately gheraoed, my life would be 
in danger." We give our savings bank 
books to be written up by the banks for 
debit and credit entries, for entry of inte 
rest and for entry of fixed deposit interests. 
The pass books are returned to us after a 
fortnight or so without any entry. This is 
the state of affairs going on in different 
banks in all parts of the country. All that 
We see is proliferation of branches. I am 
glad that the hon. Minister in his statement 
has referred to a meeting on the 14th 
April, 1983, of chief executives of public 
sector banks which was addressed by the 
hon. Finance Minister on different aspects 
of these problems.   It is said here at page 
2 of his statement that these executives 
have been advised to review and revamp 
the vigilance machinery. Sir, I want spe 
cifically to ask the hon. Minister as to 
the composition and structure of this vigi 
lance machinery. What kind of vigilance 
machinery is it going to be? Is every bank 
going to have a Vigilance Cell of its own 
at its headquarters which will continuously 
go on touring all the branches of these 
banks in a particular area, so that proper 
functioning is ensured? Would this Vigi 
lance Cell consist, amongst others, of 
efficient, experienced police officers who 
have been trained in dealing with crimes of 
this nature? And would such cells be 
headed by persons of the rank of IGP or 
DIGP? I know you have your difflcultfes. 
You may not be getting serving police offi- 
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case for this kind of work. But if you are not 
getting serving police officers to man these 
Vigilance Cells, you have to recruit 
experienced police officers from superannuated 
officers, from officers who have retired. Unless 
yon strengthen your Vigilance Cells and 
unless these Vigilance Cells really operate in 
all seriousness, this type of mischief that is 
going on can never be stopped. I can tell you, 
not as a Member of Parliament but as an 
ordinary mem-bear of the public mat sooner or 
later we shall lose all faith in the banking 
system that you are administering. 

SHRI JANARDHANA POOJARY: I am 
very grateful to my hon'ble friend and in fact 
after taking over the charge of this Ministry, I 
went through the debates of hon. Members 
from both sides of the House—the Treasury 
benches and also from the Opposition 
benches—and 1 have gone through the paper 
clippings and editorials appearing in the 
papers. In order to verify things, I paid 
surprise visits, incognito visits to some of the 
branches through out the country and 
whatever my hon. friend has stated, I fully 
endorse his views. 1 have seen personally 
when I was there in some of the banks for 
about 40-45 minutes, incognito and I found 
that these are the deficiencies. In fact, our 
hon. Finance Minister, after my reporting to 
him, oal-led • meeting of the Chief Executives 
of the banks and emphasised the need for 
improvement. He also has given clear 
instructions to all the Chief Executives and in 
pursuance of these instructions, they have 
started paying surprise visits to all the 
branches. Not only that, in the banking syitem 
so far as punctuality is concerned, the 
checking in the morning.. . 

SHRI SANKAR PRASAD MITRA: Mr. 
Minister, I forgot to tell you that they come at 
11 o'clock and then the first half an hour is 
spent in gossips. The customer has to wait. I 
do not know whether you have observed that. 

SHRI JANARDHANA POOJARY; I have 
also seen. In one of the branches, out of 106 
employees, only two employees were in their 
seats.     I have recorded the 

statements also. For youj- information, Sir, 
and through the House I can tell the hon. 
Members that this wag going on. That is why 
effective measures have been taken. For the 
information of the hon. Members, I can tell 
you that there is some visible improvement 
and last year only we have saved the wastage 
in     the 

form of overtime. Last year only 3 
P.M.   we saved wastages in the form of 

overtime, to the tune of Rs. 
16,86,00,000, for the country. Now, so far as 
the implementation of the programme also is 
coacera-ed, and the efficiency in banks is 
concerned, I fully agree that in some of the 
branches there is a deterioration in service, the 
quality of service has gone down. That is why 
the Government has taken a very serious view 
of it and so many remedial measure^ have 
been taken. Sir, in this context, I would also 
say that where-ever there are such instances, 
they should be brought to the notice of the 
Government. In Delhi when Parliament is in 
session, from 16th of August, the bank people 
will be observing a week for inculcating 
efficiency, and the executives will be going to 
branches and will see We are making a 
beginning in Delhi. All the chief executives, 
the executive officers, will be going to 
branches and will see the quality of service. If 
there are any complaints, on the spot, 
decisions will be taken. All these steps are 
being taken. I am very happy that the hon. 
Member has come out clearly with these 
deficiencies before  the House. 

SUPPLEMENTARY     DEMANDS    FOR 
GRANTS   (RAILWAYS)   1983-84 

THE    MINISTER     OF     RAILWAYS (SHRI 
A. B. A. GHANI KHAN CHAU- DHURI); Sir, I 
beg to lay on the Table j    a statement (in English 
and Hindi) show- I    ing the    Supplementary    
Demands      for Grants  (Railways)  for  1983-
84. 

REFERENCE  TO THE     NEED     FOR 
IMMEDIATE      REGISTRATION      OF 

RAPE  CASES  BY  POLICE 

 


